
WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



����������	
�������������������������WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



����������	
���

�WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN



WWW.LIVELAW.IN


	INDEX
	NOTICE OF MOTION 	-1-
	URGENT APPLICATION	-2-
	MEMO OF PARTIES	3 – 4
	SYNOPSIS AND LIST OF DATES 	5 – 8
	A PUBLIC INTEREST LITIGATION BY WAY OF WRIT PETITION UNDER ARTICLE 226 OF THE CONSTITUTION OF INDIA, INTER-ALIA SEEKING URGENT ISSUANCE OF APPROPRIATE WRIT OF MANDAMUS DIRECTING THE RESPONDENT NO.1 TO ENACT LAWS AND GUIDELINES REGULATING THE CONDUCT OF PRIVATE DETECTIVES ON ACCOUNT OF THEIR CONDUCT BEING IN VIOLATION OF ARTICLE 21 OF THE CONSTITUTION OF INDIA AND OTHER RELIEFS AS SOUGHT IN THE PRAYER CLAUSE ALONG WITH SUPPORTING AFFIDAVIT 

	9 - 38


	ANNEXURE P-1

True translated copy of the police complaint dated 10.11.2021 alognwith its original copy. 	39 – 44


	ANNEXURE P-2.

A copy of the legal notice dated 17.11.2021 sent to the respondent No.4 	45 – 49 


	ANNEXURE P-3 (COLLY).

Copies of the pictures of websites depicting the advertisements with respect to services provided by AMX Detective Pvt. Ltd

 	50 – 55


	ANNEXURE P-4 (COLLY).

Copies of the pictures depicting the malicious advertisements by various detective agencies in the internet   

	56 – 71


	APPLICATION U/S. 151 OF CPC, 1908 SEEKING EX-PARTE, AD-INTERIM INJUNCTION ON BEHALF OF THE PETITIONERS ALONG WITH SUPPORTING AFFIDAVIT	72 – 76
	AN APPLICATION U/S 151 CPC FOR EXEMPTION FROM FILING OFFICIAL TRANSLATION  OF ANNEXURE ALONG WITH SUPPORTING AFFIDAVIT

	77 – 82


	Copy of the Id proof of the petitioner	-83-
	COURT FEES	-84-
	VAKALATNAMA	-85-
	PROOF OF SERVICE	86 – 87

